i51 Wristesnn Ansieore
to issue fresh guidelines for smoll
investors;

(b) i s0, the details v Hhis regard:

{c) the detzils of enmponies fourd
floating the directives of the SEB! i
regard 1o public-cusm-rights issue; and

(@) the furths  action token by
Government i thiz sogard?

THE MINISTER OF STATE IN THS
MINISTRY OF FINARCE (SHRI M.V.
CHANDRASHEXARA MURTHY): (o)
o (4} The information is being collzcted
and wil be Ixd on dhe Teble of the
House,

Proposals 1o redwer the Number of
invanmeetny Asgoiioes

5295 SHRI W, UIANLIBAAMTTHA
RAD: Will ¢ Miniser of PINANCS 12
pleased to state:

(a) the stops propased to sedece the
number of lnzome Tay auecsen

(®) whather 2 &8 ¢ €500 372 gronoml
to widen tax Basz has  bwwensod

harossenent te commen-ein; and

{c) the steps token to gvoad giving Wree-
hand to grownd lovel lneme Te
employees?

THE MIMISTER 2% STATE IN THL
MINISTRY OF FIRaAKCE (§hr M.V,
CHANDRASHERARA WIRTIY) (2
Mo steps are proposed to reduce the
aumber of income-tax asscseecs, though,
possibly, some pmas may go oot of the
1z net wheeener basie exsmpiion limit
for tazation is intresses. On the other
band, concerted cfiorts arc made %
incresse the maumbar of income-iny
sescssees By bringing all persens Hable to
taz nto the tax aet;

(b) Mo, Sir. The offosts of the imcome
tax depertment to widen s ¢ax baze are
such thot chey would not esuss &y
hardship to the hemcet tzapayers. 'ur
examplc, the presemptive Tex Scheme
under section 115K of e Income-tax
Act, 1961, which s 2 step in this
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direction, envisages no visiis by the
fnpayers to the income-tax offices at all.
Wher com pey the tex direcdy inmic the
tonlis by filling in 8 wory simapls
< mement-cum-challan; and

{z} action has btem taken to minimiss
the sizeretionnry powers of the afficials in
selection of cases for detailed scrutiny by
~lipuleting thet such selection of cases
ahall be made purely on random basis
where insotas sctutacd i Rs, 2 lakhs or
zf,ms,. Ak, well defindd guidelines have

oy dssmed for meking prime facie
a’ﬂ* weats to the returned  (ncome
rrrrektrs climinating the  possibility of
wrong adjustments. That apart, there is
crstant  supervision by the superior
«rers to geg that no incopvenicmce I8
rauned Yo the taupayess.

Ly to fmrmevs in BMadbys Pradesh

U SHRD SUREBSH PACHOURE
wE the Minister of FINANCE e
plonsed o stote:

{a) Wi district-wise details of the loans
advanced by nationalised basks to the
tarpers in Madhyn Predosh during the
a5t three yeass with year-wise detsils for
poschasing  agricultural  equipments,

wvestock and failivers;

i1 whether # is a foct that the formers
inoYhm Stite hove to fnce diffeulties in
geising loans from the bambs i time; and

€y ¥ 5o, what - remedisl action
Government propose % take to emsure
that farmers in Madhys Pradesh get loans
without eny husdles frem the banks?

THE MINISTER OF STATE IN THR
ROINISTRY OF FINARCE (SHRI M.V.
CHANDRASHEKARA MURTHY): (a)
The information is being coliccted and to
the exzteat availeble will be laid o2 the
Tabize of the House,

1) and (¢) The commercial banks are
requited to graat at least 18% of their
not bonk credit to egriculture. Reserve
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adequate
production, farmers satisfying certain
criteria  are extended flexible line of
<zedit te the foree of cush credit facility
meet their Composits credit
requirements. The facility is available w
farmers having irrigation facility and also
to those who do not hove such facility but
who ia addition to cultivetion of crops
undertake alliod activities like dairy,
poultry, ¢ic. andbr other noa-farm
activities and who have satisfactory trsch
record in the comduct of their bank”
torrowed accounts. RBY hea: siso saked
commercial beaks to finanse bhigh-tech
sctivities ke acquaculture, forieuiture,
tissue-culture bio-technology ote.

Credit flow to Bls by Banks

5297. SHRI W PACROURI

Wil the Minister of FINANCE
pleased to state:

(2) whether Gowernman: Bave solected
one hundred dedicated branches of
nationalised banks for botter credit flow
te the small scale Industries in the
country;

(b) if so, the details thereof;

(¢) how many sach banks branches are
in the State of Madhya Pradesh; and
(d) what procedure is Bkely to be
followed by these bank branches in
pmwdhgm&tﬂewmmnindmnm"

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEXARA MURTHY): (s}
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t {Qeessiiens 1<

2ad (b) In his Budget Speech for 1995-56,
Finance Minister had, inter alie,
mentioned that the public sector banks
would ensure thet 10D specialised small
scale  induaiiize  (S81) branches  ore
operaticnsl bafore the end of 199596 in
85 identificd districts, cach with more
than 2000 regiotercd S81 uaits. RBI has
asked banks to give their proposals in this
regard.

{(c) RBI] has reported that as at the end
of October, 1994, there were 25
specialised SSI branches of the public
scctor banks in the State of Madhys
Pradesh.

{d) Speciatised SS! branches would be
manned by staff experienced ts desl with
SS1 loan applications and there will be

predominance of S$81 busiwon o theso
branches.
Bridge Loan by TDB! o Compeanles

5298. SHRI YERRA NARAYANA-
SAMY: Will the Minister of FINANCE
be plcased to state:

(a) whether TDBI had been at 2 Joss in
choice of companies in sanctioning bridge
ioans against public issue;

() if s0, what steps are proposed to
review linkage of IDBI with variows firms
who got bridge loems;

(c) whether such bridgs loens were un-
cthical to investors; and

(d) if so, the action proposed?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.V.
CHANDRASHEKARA MURTHY): (a)
Industrial Development Bank of India
fIDBI) has reported that it had not beea
4% in choice of compeanies in sanctioning
bridge loans against public issues.

(b) Does not arise in view of (a)
above.

{c) IDBI has reported that bridge loans
sanctioned by it against public issues were
pot unethical to the imvestors as these

loans were given 8 a  stopgap
arrangement for the purpose of timely



